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Date of decision: 11--3-1998,

Between:

G.Parameswara Rao. e Applicant
and

1. The Superintendent of Post Offices,
Gudur Division, Gudur.

2, The Director of PostalfServices,

Office of the Post Master General,
Vijayawada. !

3. The Post Master Generai, Vijavawada
Region, VijayaWadg. e Respondents,

;

.Counsel for the appliCanté sri K,Venkateswara Rao.

Counsel for the respondents: Sri N.R.Devaraj.
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Hon'ble Sri R. Rangarajan,Member (n)

‘Hon'ble Sri ﬁ;S.Jai ParameshWar,Member(J)

G

IN THE CENTRAL ADMINISTRATIVE TRIEUNAL, HYDERABAD BENCH

et
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JUDGMENT.

(per Hon'ble Sri B.S. Jal Parameshwar,Member (J)
‘Heard Sri K,Venkateswara Rao, the learned coungel

for the épplicant and Sri N.R.DeVaréj, the learned standing

counsel fof the respondents.

The applicant was proceeded against for certain
jrregularities under Rule 8 of E.D.A. {Conduct and Service)
Rules,1964- - Charge-sheet .dated 3.7.1992 was issued

M
by the Superintendent of Fost Officds, Gudur Division,

-
Gudur. The applicant denied all the:charges. A

detailed enguiry was conducted.on 29-1—1994/the Enguiry

Of ficer submitted his rebort,aa—%@-ésﬁsééa A copy of

the report‘of the Enguiry Officer.was furnished to the

applicant. The applicant submitted his rebresentation

gated 9-5-1994 against the finéings of the Enquiry Officer.

After considering his repfesentation, the Superintendent of

post Offices, Gudur imposed the penalty of removal of the ovpplicant
-

by his order dated
from service/23.5.1994.

Against the said order of punishment the applicant

pr‘eferred an appeal dated 27—7"'1994 to the Birector of

-
r

Postal Serviceé, Vijayawada. The Director of Postal

ied.
cervices DY his Order dated 26-10-1994 modifying the
L ‘ g

penalty of removal from service to that of deba¥¥ing the

applicant f£rom appéaring in the Departmental Examination
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for a pericd of three years from ihe date of the order.

pshe Appellate authority further stated that the Postmastef

General, Vijayawada is the revisional Authority of his Order

and that the applicant so desired, he may submit a revision

tition in accordance with Rule[21 of the c.c.s{ccar)Rules.,

jol=

As per the orderS of the Appellate Authority the applicant

Wwas reinstated on 6-4—1995-
i

The Postmaster General in exercige of the powers

donferred under Rule 16 of the EDAs (Conduct and Service)

?ules,1964 j1ssued notice to the applicant proposing the

revision of penalty imposed bygthe appellate Authority and

~alling upon the applicant to submit his representation.

The applicant was served with that Notice on 8-4-1995

and he submitted his representétion dated 21.4.1995.

The Postmastef Generaljafter considering the

!

entire material on record and ;he repregentation dated 21.4.1995
of th%’applicant imposed the Qenalty of removal of the

applicant from service by Proeg., dgted 26-4-1995,
Accordinglgiéhé applicant was, removed from service.

The applicant has filed this 0.A., challenging

the orders passed by the authorities. As regards the

. quantum of pﬁhishment to be imposed on the applicant,

there are divergent views in the orders of the 'Disciplinary

Authority, Appellate Authoriﬁy and the Revisional Authority.:
Fal .
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This Tribunal cannot interfere with the decision of

. the Revisional Authority, Since the Revisional Authority

has reviewed the punishment imposed by the Appellate
authority imposing the penalty of removal from service
and Pecguse of the imposition of higher penalty, the

Revisional Authority has become the Disciplinary Authority,

It may not be proper for us to scrutinize the

impugned order as the applicant has an opportunity to
prefer an appeal against the saig order.

We, therefore, issue the following directions:

(a) The applicant may if so adviséd submit
a detailed representation to the
appropriate Appelléte Authority within
a period of one month from the date of

receipt of a copy of this Order

-

(b) If such a representation is received by

~the appropriate appellate éuthority within
the time stipulated, then the appropriate
Appellate Autho;ity shall @ecide the appeal
on merits without going into the question
of limitation, expeditiouély, breferably
withiﬁ foﬁr months from the date of receipt
of the representation/appeal from the

applicant,
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(c) In cyse the applicant desires an opportunity

of being heazrd the same shall be given to

the applicant by the appropriate Appellate

Authority,

With the above directions, the 0.A., is

disposed of., No order as to costs.

/ A&

R.RANGARAJAN,
Member (&)

Date: 11=3.1998-~

Dictated in open Court. ®I$;X\*’/////
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Copy to:- - |

|
}» The Superintendent of Post Uffices, Gudur Division, Gudur,
2, -The Director of Postal Services, 0/o The Post Master General,

Ulgayauada.

3. The Post Mester General, Vijayavada Region, Vijayawvada,

4+ One copy to Mr.K.Venkateswara Reo, Advocate, CAT., Hyd,.

5. One copy to Mr. N.R.Deveraj, Sr.CG3Z., CAT., Hyd.\
6. 0Ome ®py to BSIP M(3), CAT., Hyd. \
7. One copy to D.R.(A), CAT., Hyd,

8, OCne duplicsate.
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